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NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

C.P No. 1053/(MAH)/2017

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 08.12.2017

NAME OF THE PARTIES: Amar Remedies Ltd.
SECTION OF THE COMPANIES ACT: I & BP Code 2016.

S. No. NAME DESIGNATION SIGNATURE

UL KUMAL CA A Mo
Mu v Dea o~

’?-)b MDF,@ Yl Lot e K .\r;,\\
L \ &\
W Pe condhmdaon

\Jf,{ .

o :744 ;
Asnisy Pyar T T o s Qi

‘(o DU

‘m\/\' t:’n, enh biba (o N'JQMJ'

ORDER

CP No.1053/ 1&BP/NCLT/MB/MAH/2017

One of the Financial Creditors, IDBI Bank’s Dy. General Manager reported to this
Bench that the Corporate Debtor, despite liquidation order was passed by the Hon’ble High
Court of Bombay on 27.8.2014 against this Corporate Debtor, knowingly obtained admission
order under Section 10 of the Insolvency and Bankruptcy Code, 2016 with a declaration of
moratorium with appointment of Insolvency Resolution Professional when the order of
liquidation given by Hon’ble High Court of Bombay is in force. In view of this piquant

situation, the IRP is hereby directed to make his report before this Bench on 11.12.2017.
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CP No.1053/ 1&BP/NCLT/MB/MAH/2017

In the meanwhile, the Resolution Professional is directed not to carry the functions of
this company as an IRP until he makes his report before this Bench. Since the Counsel
appearing on behalf of the Corporate Debtor is present, the Counsel appearing on behalf of
one of the Secured Creditors, i.e. Edelweiss Asset Reconstruction Company Ltd. being present
and IDBI Dy. General Manager is present before this Bench, all three of them are hereby
directed to ensure that this order is reached to the Resolution professional by tomorrow

enabling the Resolution Professional to appear in person before this Bench on 11.12.2017.

List this matter on 11.12.2017.
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V. NALLASENAPATHY B.S. V. PRAKASH KUMAR
Member(Technical) Member (Judicial)



